UTTARAKHAND HIGHER JUDICIAL SERVICE DIRECT RECRUITMENT

PAPER NQ. - 1
Maximum Marks: 100 Time: 2 Hours
Note: |
(i) All questions are compulsory.
(i) Marks alloted to each question are indicated against the same.
(iii) Candidates can answer the questions either in English or in Hindi,
except question numbers 9, 10 & 11 in Part — 2, which can only be
answered in English and question number 12 in Part - 2, which can only
be answered in Hindi.
(iv) Candidates are required to clearly mention the question number,
which is being answered. |
(v) Candidates are directed that they should not write his/her name,
roll number or any such identification/mark anywhere in the Answer
Booklet, except the cover page, which tend to disclose their identity. If at
any stage, it is found that any candidate has violated this direction,
his/her candidature shall be liable to be rejected.

Part -1: _ (Current Affairs, Indian Legal History, Legal Maxims,

Medical Jurisprudence, Basic Computer Operation, Legal
Phraseology. (50 Marks)

Q. 1: Give the meaning of the following legal maxims:-
(10 x 1 = 10 Marks)
(i) Consensus est voluntas plurium ad quos res pertinet, simul juncta.
(ii) absens haeres non erit.
(iii) absolvo.
(iv) accusare nemo se debet nisi coram Deo.
(v) ad litem.
(vi) Corpus delicti.
(vii) de minimis non curat lex.

(viii) ex facie.
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(ix) In re.

(x) parens patriae.

Q. 2: Write a short note on the Criminal Judicature System after
Cornwallis. (5 Marks)
Q. 3: Write short notes on any two of the following: (10 Marks)

(i) A unique number & The Right to Privacy

(ii) ‘None of the Above’ (NOTA)

(iii) LGBT (lesbian, gay, bisexual and transgender) Rights
(iv) Cryptocurrency

Q. 4: Write a note on Social Networking Websites and Cyber Law.
(5 Marks)
Q. 5: What is an operating system? List out the various functions
normally performed by an operating system. (5 Marks)
Q. 6: Choose the correct options:- (5 Marks)

(i)  Straight and Uniform margins on both the sides indicate that

there S weusassasmmes in the document.
(A) full justification (B) full alignment
(C) left justification (D) right justification

(ii) VIRUS stands for:

| (A) Vital Information Recourse Under Siege
(B) Vital Information Reason Under Siege
(C) Vital Information Recourse Under System

(D) Virus Information Recourse Under Siege

H.J.S. Main Examination — 2018 (Paper - 1)




(iii) Microsoft Office is an example of a—
(A) closed-source software (B) open-source software

(C) horizontal-market software (D) vertical — market

software
(iv) The ................ folder retains copies of messages that you
have started but are not yet ready to send.
(A) Inbox (B) Outbox (C) Drafts (D) Sent Items

(v) The Secure Electronic Transaction (SET) specification—

(A) is a notice, issued and verified by a certificate authority, that
guarantees a user or Web site is legitimate.
(B) provides private-key encryption of all data that passes between

a client and a server.

(C) allows users to choose an encryption scheme for the data that

passes between a client and a server.

(D) uses a public-key encryption to secure credit-card transaction

systems.

Explain briefly the meaning of the following:- (5 Marks)
(i) Damages

(i) Garnishee

(iii)) Purge

(iv) Concurrent Jurisdiction

(v) Mareva Injunction
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Q. 8: The DNA Technology (Use and Application) Regulation Bill,

2018, is the latest version of a Bill that originated as a DNA “profiling”

Bill. It will help in forensic-criminal probe. Explain. (5 Marks)
Part — 2 (Language) (50 Marks)
Q. 9: Write an essay in about 400 words (in English) on anyone of
the following topics: (15 Marks)

(i) Corporate Social Responsibility.
(ii) War in All Circumstances is an Evil which should be shunned

at All Costs.

Q. 10: Write a précis in English of the following write-up. You

should reduce its word count to one third without omitting important

points.

[Total words 171, Précis to have 57 to 62 words maximum.] (15 Marks)

One of our most difficult problems is what we call discipline and it
is really very complex. You see, society feels that it must control or
discipline the citizen, shape his mind according to certain religious,
social, moral and economic patterns.

Now, is discipline necessary at all? Please listen carefully. Don’t
immediately say YES or NO. Most of us feel, especially while we are
young, that there should be no discipline, that we should be allowed to
do whatever we like dand we think that is freedom. But merely to say that
we should be free and so on has very little meaning without
understanding the whole problem of discipline.

The keen athlete is disciplining himself the whole time, isn’t he?

His joy in playing games and the very necessity to keep fit makes him go
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to bed early, refrain from smoking, eat the right food and generally
observe the rules of good health. His discipline and punctuality is not an

imposition but a natural outcome of his enjoyment of athletics.

Q. 11: Translate the following Hindi passage into English.
(10 Marks)
fagT W RraEdier 7 e W B [l @1 el #ed 3R A w
daf ©F gar & & gg g8 [y Marar fbowafl adue wen
uRRIfIo R WA emenRa g iR o aifiRier o sdieedl & fowg uwr
fda e uRRafa 1 wifdw fear € o fasedt wwew @ faar uRRerfory
@ ST @ Blear el & IR d wifdd el oA g ey w
ugad @ 91¢, & srdieil WRd g% wfgdr o1 anT 302 3R 394 @B JEfT
ST QRIS BT UKD © W T D U WY Ufcren & fdgi srfegecr o1
G @ 91 SR 39 g oY e wa b f4dEa B SR Ael & el W
A AR & @ 91, [9ERer <rare g 59 sy e ugar {6 srdiarit &
o st Fewanget or oiR gd faeiRa wd gRafE < 4 waq i
iy ferg @1 aifie v Ful yRar @ g ®iRa of 20l | [ 59
frepd wr ugEr o & ardiarl &1 orl B W T A gael § e
GBI gRT, A6 S AT 81 BIN 18l 201 AR TS alleld g1 81 IURT 21|
e 59 fFrepd uv o agar or (& sifere ur @l Wil @ el ulRedier
W BT ergdver URRRAT w18l € iR g W faverd el § 9 U g,
guler) Aiffipem Qe APy €1 R g Fepy wr A ugeEr on & gfe
IR < wfedar o grT 302 & I AN & forl, 98 YR BT it

qUg U BN aT o1 saferd srdiedl @7 yRdy < witdr o 9NT 394 @
I gusH e & o g wfisd @ @ B enavawar e o

TR, [amoT =Ty | bRl ®f 4oy @e TaT ¥ dehRl S & ford
Tug e | o fo fafer grr sk 8, fRary =mer 7 gvs @i afvgfe
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@ f?vf?fftr@ yfepar GiEem &F 9T 366 & ST Sed ~-TAT Bl AT Hidw

T 27|

Q. 12: Translate the following English passage into Hindi.
(10 Marks)
It is true that the Government in the matter of grant or refusal to
grant sanction exercises statutory power and that would not mean that
power once exercised cannot be exercised again or at a subsequent stage
in the absence of express power of review in no circumstance
whatsoever. The power of review, however, is not unbridled or
unrestricted. It is sound principle to follow that once the statutory power
under Section 19 of the 1988 Act or Section 197 of the Code of Criminal
Procedure, 1973 has been exercised by the Government or the
competent authority, as the case may be, it is not permissible for the
sanctioning authority to review or reconsider the matter on the same
materials again. It is so because unrestricted power of review may not
bring finality to such exercise and on change of the Government or
change of the person authorised to exercise power of sanction, the
matter concerning sanction, may be reopened by such authority for the
reasons best known to it and a different order may be passed. The
opinion on the same materials, thus, may keep on changing and there
may not be any end to such statutory exercise. In Supreme Court’s
opinion, a change of opinion per se on the same materials cannot be a
ground for reviewing or reconsidering the earlier order refusing to grant
sanction. However, in a case where fresh materials have been collected
by the investigating agency subsequent to the earlier order and placed
before the sanctioning authority and on that basis, the matter is

reconsidered by the sanctioning authority and in the light of the fresh
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materials an opinion is formed that sanction to prosecute the public
servant may be granted, there may not be any impediment to adopt such

course.
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